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ShriH.L.Achdrjee 	
APPLICANT (s) 

V 	 /ERSU3 

Ln of India 4 Ors. RESPONDENT (s) 

Mr H.Rahman 	 D40CATE FOR 
V 	

V••V 	

APPLICANT (s) 
Mr N.Barua 	

V 

V 	

V 	
Mr 

V  B.K.Sharma,Rly.Advbcte. ADJOCATE FOR 
V RESPONJE"JT 	(s) 

VVVVV.... 

V  

3.3.9.4, Learned counsel Mr H.Rahman 
V 

V moves this application on behalf of 
t 

Ibis 	ition Is 1* ap applicant Shri 	H.L..Acharjee with. COPY 
V 

form '"1 within tim.. to Railway counsel Mr B.K.jharma. 

C. F. 	f Rs. 501. Mr B.flehta informs that Railway 
V 

Dated .... 2I/ 

V- i 

$salstf.r 

V 	 I 

I 	 I 

I 	 I 

acs 

10.3.94. 

I 	 I 

counsel Vr IJ.K.5harma coulC not come 

due to illness. 	V 

List on 10.3,94 for conside-

ration of admission in presence of 

counsel of both sides. 

Member V 

Heard learned counsel Mr H. 

Rahman on behalf of applicant Shri 

H.L.hcharjee. Also heard learned 	V 

Railway counsel Mr 8.K.Sharma. 

Applicant is facing discipli-

nary proceeding initiated vide 

Memorandum No,C/Con/LM/flisc/93 

(HLM-TT-LMG) dated 2.7.7,3(Annexure-

2). The applicant has submitted his 

contd. 



O.. 39/94. 

OFFICE NOTE 	 DATE 	
COURT S OROER 

• 	
contd. 

10.3.94., reply dated 16.9.93(Annexure—) 

against the charges Thereafter, the 

• 	 app1icant was placed under suspen- 

ion vide•Order No.C/Co./LM/Mjsc/93 

(HLTTE—LMG) dated 4.1093 

(Annexure-4). This application 

assails .the suspension order. Mr 

Rahansubmits that the applicant 

has been suspended contemplating 

• :. 
discipljnary proceeding which has 

not yet been £nitlated although 

tour mOnths have elapsed. Nr Sharma 

submits that thR suspension, order 

datd 14.10,9.3 is in respec of the 

disciplinary proceeding initiated on 

27.7.93. Learned Railway counsel 

i1r 13.K.Sharma i's allowed 10 'days 

time to get definite instruction 

• 	

: 	 lfthe suspension order is in respect 

of the disciplinaiy proceeding 
• 	

' 	 initiated on 27.7'., 

• • 

	
' 	 • List on 23..94 for bonsie 

ration of admission and further 
• 	 • 	

orders.. 	. 	
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O.A. 39/94 

JFIC cLit 	 iTE 	 CL.TtS IIDEH 

I 	 . 

.23.3.94 	Learned counsel Me H.Rahmeft could 

not come due to personal reasons. 

Mr ZJ.L.Sarkar submits on behalf of 

Railway counsel Mr B.K.Sharma. 

Adjourned. 

List on 5.4.1994 for considera- 

tion of admission. 

/ice-Chairman 

H 
• 1 

Learned counsel Mr M.Chanda 

submits that Mr H.Rahman could not 

come dkje. to personal diffiôulty. 

Learned Railway.counsel Mr B.1K.Sharma 
is present.. 

Adjourned. List on 7..94 for 
consideration of admission s  

i 	
Vice-Chairman 

acs 	 . 	. 

7.4.94. 	Learned counsel Mr FLRahman on 
behalf of applicant submits to list 
this case after Bihu Vacation. 

List on 26.4.94 Eor consjderajon 
of admission and disposal. 

	

\ 	. 	 Learned Railway counsel WAr BK. 

\ 	. 	. Sharrna willake appropriate instruc- 
• 	

( 

	

acs 	 MémY 	Vice-Chairman 
$ 

.1 
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O.A. 39/94. 
Fflc 	ur 	 TE 	 C:,, T'5 tJC)I4 

7.4,94. 	. 	Learned counsel Mr H.Rahman 

for the applicant submits that presently 

he has got no instructions from the appli- 

:. 

cant and prays for time to get further 
I 	 instructions. We find no justification 

to give further time,. Learned Railway 

counsel Mr B.K.Sharma receives instruc.-

tions and submits that the impugned 

suspension order is concerned with the 
• 

	

	disciplinary proceeding initiated vide 

Memorandum No.C/Con/LM/Misc/93(HLA-TTE- 
1 	

•. 	LMG)'.dated 27.7.93 (Annexure-2). We 
' 	. accept this position. Therefore,we find 

• 	 no justification at this stage to inter- 

• 	 fere with the suspension order. 
• 	 . 	 Accordingly,this application 

is rejected. The applicant will be liberty 

to approach this Tribunal if any fresh 

cause of action arise. 
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Vice-Chai(rman 
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